FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

VA REALCON PRIVATE LIMITED

RELEVANT PARTICULARS

1 | Name of Corporate Debtor VA Realcon Private Limited

2 | Date of incorporation of Corporate |20.03.2008
Debtor

3 | Authority under which Corporate Registrar of Companies, Delhi
Debitor is incorporated / registered

4 | Corporate Identity No. / Limited U45200DL2008PTC175668
Liability Identification No. of
Corporate Debtor

5 | Address of the registered office and | Registered Office: 106 Palco House, T-10 Main
Principal Office (if any) of Patel Road Patel Nagar, New Delhi-110008
Corporate Debtor

6 | Insolvency commencement date in |07.04.2022
respect of Corporate Debtor (Order was received by IRP on 08.04.2022)

7 | Estimated date of closure of 04.10.2022 i.e. 180 days from Insolvency
Insolvency Resolution Process Commencement Date

8 | Name and registration number of | Mohd Nazim Khan
the Insolvency Professional acting | Reg. No. IBBI/IPA-002/IP-N00076/2017-18/10207
as Interim Resolution Professional

9 | Address and e-mail of the Interim | Address: MNK & Associates, Company Secretaries,
Resolution Professional, as G-41, Ground Floor West Patel Nagar, Delhi-110008
registered with the Board Email: nazim@mnkassociates.com

10 | Address and e-mail to be used for | MNK & Associates, Company Secretaries, G-41,
correspondence with the Interim Ground Floor West Patel Nagar, Delhi-110008
Resolution Professional E-mail id: nazim@mnkassociates.com;

cirp.varealcon@gmail.com

11 | Last date for submission of claims | 22.04.2022

12| Classes of Creditors, if any, under | No Class of Creditors could be ascertained
clause (b) of sub-section (6A) of at this stage.
section 21, ascertained by the
Interim Resolution Professional

13 | Names of Insolvency Professionals |No Class of Creditors could be ascertained at this
identified to act as Authorised stage accordingly no Authorized Representative
Representative of Creditors in a is proposed.
class (Three names for each class)

14 | (a) Relevant Forms and (a)WEB LINK: https://ibbi.gov.in/home/downloads
(b) Details of authorized (b) Not Applicable in view of Column 13
representatives
are available at:

Notice is hereby given that the National Company Law Tribunal, New Delhi, Bench-V, has

ordered the commencement of a Corporate Insolvency Resolution Process of the VA

Realcon Private Limited on 07.04.2022.

The Creditors of VA Realcon Private Limited are hereby called upon to submit their claims

with proof on or before 22.04.2022 to the Interim Resolution Professional at the address

mentioned against entry No. 10.

The Financial Creditors shall submit their claims with proof by electronic means only. All other

Creditors may submit the claims with proofin person, by post or by electronic means.

A Financial Creditor belonging to a class, as listed against the entry No. 12, shall indicate its

choice of Authorised Representative from among the three Insolvency Professionals listed

againstentry No.13 to act as Authorised Representative of the class in Form CA.

Submission of false or misleading proofs of claim shall attract penalties. s/

Mohd Nazim Khan

Interim Resolution Professional

IP Regd No.: IBBI/IPA-002/IP-N00076/2017-18/10207

Date: 08-04-2022
Place: New Delhi
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Advertisement giving notice about ; -

regisiration under Pari | of Chapter XXI i '

: |nlt::Ttﬁh " OF NCLTRULE82016 READWlTH ORDERVRULEZOOF FEDERAL BANK e B SICIIPoe pEor SR —

E A&“;ﬂ’:‘mﬁﬁuﬁz -i[:f u]f ﬂ:a ':.: ﬂm:?:? CODE OF CIVIL PROCEDURE,1908 — _ Office at Plot No.98, Udyog Vihar, Phase-1V, Gurgaon-122015. (Haryana) and Branch Office at:- Office No.1, First Floor, Mahaluxmi Metro Tower, Plot
{Authorised to Register) Rules, 2014] IN THE NATIONAL COMPANY LAW TRIBUNAL, YOUR PERFEGT BANKING PARTHER TO-C-1,sshect0r-4, Villls't]'alldl, Ghaﬁlabag, Iﬂ_ttar grag]esg-2019r10t! Plothlg-30/30tE, lt!PPe; quoun'dlf\loo? Ma(lansPlvaJl Matrg%gajafga:ht RoatdA ?62568

3 : :

1. Mofice is hareby given that in pursuance of CHANDIGARH BENCH, AT CHANDIGARH . AR EHCn) N S F.~ Fdarh 1'-:.'-'.'.'|3r5 ey ; (f?(g':;]rafter?w(?t"'))m\;Vhgrtlaasa%?er,Auﬁ‘cl)vriz:d Bflfjigefz"Ag")e()?jl?l:lfillgrl]. zgd t:lf::stlzzc Iggs(:essl?:r?(g?th:?;lts)viir:] rr]oor:r?n/];g Oursiglrj\?t}(l) t?lgrﬁgticgiyssue
sub-section 12} of section 366 of the Mew Delh-110008 Ph No.011-80733860, 40733978 Email; ndi crﬁ@fedwﬁlhﬂk.c-:-.ln " . il P . g property’1es p !
e ik Rk IO T ir An a5 i i A A : cil: LES19IKL1HPLC000EE fo U/IS 13(2) of the Act in the following loan accounts/prospect nos. with a right to sell the same on "AS IS WHERE IS BASIS & AS IS WHAT IS BASIS" fo
propeesd 1 be made aiter t'n'-a[:'-%--“ne dis — 1.A-NO.143/22 IN-C.P-(IB)-284/Chd/Hry/2019 51 0 Wiebsite: www federalbank co.in realization of IIFL-HFL's dues, The Sale will be done by the underS|gned through e-auction platform provided at the website: www.bankeauctions.com
ﬁE:IrEI:-f bat befare the axpiry af thTrI}' days T0 o ] o N NOTICE U/S 13(2) OF SARFAESI ACT 2002, [hemmaﬂer referred to as Act) f'w Rule| | Borrower(s) | Date of

T i ; — Date of PhysicalT  Reserve

heseinaiter to the Regstrar of Companies. | | 1 NDER SINGH 3(1) OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002 Co-Borrower(s) ||t mount | Immovable property! | o0 c (A Price Dyt el

Db, Hial XVISION 1TPRIVATE LMITED & (1) Mr. Rohit Kumar Sanwariya Slo Mr. Kishore Kumar, residing at 16/184E, Tank Guarantor(s) Secured Asset property

Busness entity may be registerad uader Part | | HAVING PROPRIETORSHIP CONCERN OF Road, Bapa Nagar, Delhi-110005 1) MrRahul-Yadav 26.Dec-2019 All-that part-and-parcel-of —15-Mar-2022 Rs-43-65-7.20/ 14-May-2022

b of Chapter X2 of the Companies A2t 2013 | | M/S JK VIKLANG KENDRAAND SURGICAL HOUSE - Al : Rs.11,64939- | the property bearin ; s Thirt

45  Gomp any fimited by shares (OPERATIONAL CREDITOR) That you as principal borrower had availed Car Loan of Rs.7,40.000( (Rs, Seven 2) Mrs. Upasna Yadav| gy oces Fleven Lakh Appar{’m eﬁ’“ ,\Vl 0 Amulyg hOutstanding )((EugiiisTThr;IEtseae:dLglgcen 1100 hrs -1400 hrs
£ The pringipal abjacts of the company are s | § 27, SUPERBAZAR, OPPOSITE CIVILHOSPITAL, GURGAON-122002, HARYANA Lakh Forty thousand Only) on 17.08.2020 through New DelhiWestend Cofonyafter| | (Prospect No 788561)| Sixty Four Thousand| Sun 4-1105, 11th Floor Iny  gg a5 9029 Hundred Twenty Only) —EMD-Last Date
| Efﬂi:'m:;s'r on the business of providin WHEREAS Mr. Sanyam Goel, Interim Resolution Professional of EHL HEALTHCARE PVT.LTD} | execiting necessary security agreements /loan documentsin favour of the Bank, Nine I-!undred Thirty MiglsDLIm R'\?ofKﬁompri?\led Rs.11.74.993)- | y Lnly . 13t-i||\{la5y-f](1)22

i mﬂ;_*a'm: 1i.“|;.4 i ;g pﬂr};n 55";31 (Under CIRP) has filed 1.A. NO. 143/22 IN C.P. (IB)-284/Chd/Hry/2019 under Rule 11 of NCLTY | Tenwardls the secum of the aforesaid credit facilities avaited from the Bank, you Nine Only) 274/510t oRaj asrﬁag; (Rupees Eleven —EarnestMoney-Depesity .P :

cuslomitation, development of olherwise Bench issued notice on the above named Operational Creditor. That vide order dated raspectof thef m!ﬂwmg ik ol Rs.25,000/- Uttar Pradesh 201017 | Thousand Nine (Rupees One Lakh Thirty E-Auction

deal in all types of sppicatons, programs, 10.03.2022 the Hon'ble NCLT has permitted the undersigned to serve you the Addressee (Rupees Twenty | (Super B-up Area: 599 Hundred Ninety | Six Thousand Five Hundred  17-May-2022

s.nfl-e:.'are packages, inlernet programs, | I through substituted service. s a i FiveThousand Only) gq_f'f_) P Three Only) Seventy Two Only) 1100 hrs-1300 hrs

:E'IZ,"IEE! I::jr:;—gra-npsr -:E?El'i mﬁgfﬂ'??' -”-ﬁ: TAKE NOTIQE that the above-cap?ioned matter yvill now be listed on 27.04.2022 beforg thef |Brand Haw "'ﬂ""-lﬂd'ﬂ Venus 1 2 I{.ID.F'F'A HT‘EGEI' F{agshahm Mo .DLSCRTE9T, P ot M 204D . 16-Mar-2022 | ]

abolbice. serhead. web Hesitn. and Hon'ble National Company Law Tribunal, Chandigarh Bench at Chandigarh. You may either | | Chassis Mo-MALFCS818LLM126573, Engine No.G4LALMEZ6971 registered on ' ST }{3,13?4‘2"4};/ :,\; t};:l ig';r?"ub;;"rif ] R : S’ t’ o Lakh )

seryices ralated 1o all knes of internet aals | | @PPearin personor through your Authorized Representative. 24.08.2020 atRegistry Authority LoniRoad. 2) Mrs. Krishna Paul (Rupeeé Ton Lakh property J—Total-Outstanding  (Rupees Sixteen La 1100 hrs -1400 hr

i cffier TS Besvioas Prodints: Take notice that, in default of your appearance on the day before mentioned, the Application will _ : . - 3) M. G Singh | Forty Four Thousand 59”'1‘08037 Floor No.8, as on Date Seventy Four __EMB-Last-Datel

b) T carry an in India sadiol elseahers tis be heard and determined in your absence. The aforesaid hypothecated / morigaged properties hersinafter refered to as 'the ) Mr. Ganga Sing ng Hundred Fort Migsun  Roof, Plot  06-Apr-2022 Thousand Only) 13-May-2022
Business of manufacturing, designing. Sanyam Goel | |secured assets'. The undersigned being Authorised Officer of the Federal Bank Ltd (Prospect No. 827143, Six Only) Y1 No4, 5 and 51, Raj Rs.10,86,116/- |_Earnest-Money-Depesit| il 5 pm.
markeling, Senscng, procesting, consutag, IBBI Regn No: "BB"'F:'r“\t'ggrzé'PR;NS‘:)‘::fii’f‘gr;?s’;&?; heretby infarm you that a sum of $6,25,989/- (Rupses Six Lakh Twenty Five Thousand 820439) Bid] : Nagar Extn., Ghaziabad, (RUPgethegn'(-akh (EMD) Rs.1,67,400- | Datel-Time-of
TEQrGESS, 12pair, ained, dssaemile, puncnase i i 3 i [ g 3 ) i A

thtaainy e i s EHL Healthcare Private Limited (Under CIRP) | | Mine Hundred Esghty Nin Oniy) is dus from you jointly and severally as on 09.03.2022 Rs.25,000/- Ghaziabad, vtia) i (Rupees One Lakh Sixty [ E-Auction
sale, resale, eaport import transfer, ( ) : , Pradesh. 201002 Thousand One
exchange of ciharwise deal @ 2l typas of urdes your loan account 11947400001938 with NDL/Westend Branch of the Bank. (Rupees Twenty Fivel ("0 401 saft Hundred Seven Thousand Four | 17-May-2022
Erectricsl and Electronic devices, sofware and In view of the default in repayment. your loan account's is/are classified as Non- Thousand Only) | (C/PetArea:d0tsaft) — o only) Hundred Only) 1100 hrs-1300 hrs
Z‘;Ef;:ﬂl:’éﬂg;'ﬁh::h:;ﬁ _EL'I::;EE'I';]Z:“"S; OT=r Sre 11T Ei_!_ = q punph Ials sRi s Melali] @ |Perorming Asset on 04.01.2022, as per the quidetine of RBI. You are hereby callad 1) Mr—Satya- Prakash-|——26-May-2021 Allthet-part-and-parcel-of—15-Mar-2022—— Re.29.00-300/——|—41-May-2022]
e L ;ML;I-E ! TiH 0 e UL EYCIEELEEL L | upan o pay the said amaunt with further interest @ 8.35% per annum with monthly Rs.30,29,127- | the pr”operty "bearmg : (Rupeés ’Twémy Nine | 1100 hrs 1400 hre

| Cls. ol SHIE h'| s T C1F A . . IVs49, —Tefa-l-eu-t-s-t-aﬁdmg -

d To camy on the business of establishing and! Medinagar G T Road Branch, G T Road Hudmagar, Ghaziabad, UP- 201204 resis plus penal interest @2% pa from 05032022 in Car loan account Mishra (Rupees Thirty Lakh | Flat  No6-0101. 1st  ason Date | Lakh Three
or proemading supporticansuting serices Phone- 94 M{IE3EEH Email: bo0323@pnb.co.in, 11947400001 9386 the date of payment and costs within 60 days from the date of this 2) Mrs. Sangita Twenty Nine Thousand Floor measuriné 905  06-April-2022 Hundred Only) 1l E1N:|3DMLaSt23232te
whelher nformation technology-enabld o netice, failing which, the Bank will exercise all the powers under section 13 of the Act . One Hundred Twenty ’ -nay-

g s e el ; ; i . Mish sq.ft, Khasra No.4-5 Rs.30,58,258/- _
ohorwige. inclnding bul net, Bmited. {o _ . PGEEEEEIQF NOTICE . . against you and the above mentioned secured assets such as 1aking possassion Ishra Seven Only) \ . . (Rupees Thirty | Earnest-Money till’s pm
raintenance of supponing centersiraining | | Wheseas the undersigned being the Authorized Officer of the Punjab Mational Bank M bess 5 e A : (Prospect No 830340,|_Bie4 Amount 214 91 Village Sikrod, > Deposit (EMD) Date/-Time-of
centers, Solutians, RAD, IT Consulting. | | ynder the Securitization and Reconstruction of Financial Assets and Enforcement of | | oree! Including the .|ght11:-trians. By (A S pa, 55 NN T S50, [N T Re.40.0001 Migsun Roof, Raj Nagar ~-akh Fifty Eight Rs.2,90,030/- E-Auction
conducting training programs, placement | | soruy Interast Act, 2002 and in exercise of Powers conferred Under Section 13 read | | [2kING over the management of the sacured assels for reafising the dues without any 833646) Rs' \Forty | EXtn, Ghaziabad, Uttar Thousand Two Rupees Two Lakh Ninetvl  17-May-2022
services, content and data. services. ith Rule 3 of the Sacurity It Erfare VBules. 2007 ssued a damand natica | {TUrther natice to you. It is informed that, you shall not transfer by way of sale, lease or (Rupees Forty Hundred and Fifty| (Rupees Two Lakh Ninety y
cublishing, web serdoes. lschriology progess | | Mith Rule 3 of the Security Interast (Enforcement) Rules,  ssued a demand nolice _ _ , h 4 onl Pradesh 201002. ; T d Thirtv On 1100 hrs-1300 hrs
l:lu“::-t.r-:i,]i.-'lg Transcription uE?gi;k.-:ﬁii:E dated 01.07.2021 cating upon the borrower, Mis Shivanchal Papers Prop: Sh. Vinod | | othenwise any of the above mentioned secured assels without the Bank's written ousand Only) Eight Only) ousand Thirty Only)
aperations, maintenance of information | | Kumar Sharma (Borrower). (Ajc No. 032300930043580,0323001L00000508) to repay | {consent. In the avent of your failure to discharge your lability and the bank inifiates] =)/ Mr-Virender Singh 83-Aug-2024——AfHthat-part-and-parcet of —02-Apr-2022— Rs-22.54:400———11-May-2022—
systems and act as consultants for the | | the amount mentioned in the notice being is Rs. 8,67,809.02 + interest (Rupees Eight |  {remedial actions as stated above, you shall further befiable to pay o the bank all cost, | 1 )y |nderit Singh Rs.24,70,286/- | the property bearing E{—Totat-Outstanding (Rupees Twenty Two Lakh 1100 hrs -1400 hrg
aforementioned sesvices and businesses Lac Sixty Seven Thousand Nine Hundred Nine Paise Two Only plus interest)as on | |charges and expenses incurred in that connection. In case the duss are nat fully (Rupees Twenty Four| 184 onq Floor FrontSide| s on Date Fifty Four Thousand Four] gy s o oq mod

d) To carry an in India and for eisewnere the || 3.06,2021 within 60 days from the raceipt of the said notice. satisfied with the sale proceeds of the secured assets, the bank shall proceed against| | 3) Mrs. Sunita Lakh Seventy Thousand oo ing 60 sq.yrds.|  04-Apr-2022 Hundred Only)
services refated 1o intermet marketing, digital i ich | c r el ; Two Hundred Eighty , S 13-May-2022
e haling athiine Admiis o8 Ralstcisat The barrower having failed to rapay the amount, notice is heraby given to the borowed! | 1you personally for the recovery of the balance amount without further notice. Your (Prospect No 867022 Six Only) T- Extn, Vishwas Park| Rs.2569,993- | - ‘ Monev-Deposi till 5 pm.
relafion 1o social media. development and | | Guarantor and the public in general that the undersigned has taken possessicn of the | | astention is also invited to the provisions of section 13 (8) of the Act, in respect of ime 8 922187) . Uttamnagar, West Delhi) ~(Rupees Twenty | (EMD) Rs.2,25,440-- |—Pate/Time-of
pramotion of intermet products, sppications, | | property described herein bedow in exercise of powers conferred on him under sub- | | auailabie, toredeem the secured assets {security properties). ~BicHinerease-Amount | 0o o) Five Lakh Sixty Rupoes T Lakh Twont — E-Auction
wieh maodules, g, with or without third party | | sechion {4} of section 13 of Act read with nubs 8 of the Secunty Interest Enforcement) Rules, ; i i+ e o - : Rs.25,000/- i . Nine Thousand P Y -auctio
BB 3007 anthis tha 06th Daw o Anell afth 2029 This notice is isswed without prejudsce to the otherrights and remedies available fo the (Rupees Twenty Five (Built Up Area:- 540 Nine Hundred Five Thousand Four 17-May-2022

IR ; YA - wyie e ikttt S 0 ; bank for recovering its dues. This notice was issued onS™day of March2(:22 and the Thousand Only) | Sa-ft) - Hundred Fortv Onl 1100 hrs-1300 hrs

3. A copy of the dralt memarandum and arlicles | | The bormower's iguarantor's imorigagor's attention is invited to provisions of sub-section : : ; ; ousand Only) Ninety Three Only) undred Forty Only)
of asseciasion of the proposed company may Biof 173 af the Act in b I bl g 3 same was senved on you but seems not received by you which necessitated this L o L o i o »

b inspected M the office at A 41 2nd Flaar (R UESAETN |53 W ACTHY ISTGL D RIY AValias O TR GAeen b s apees publication as per the SARFAES] Act [triissRenu ik Ali-that-part-and parcel—Date of Symbelie Rs:13,66,5001- H=ay-2022-]
MDSE Part | Mew Dwlni Kew Dathi oL | | THebomowerin pan:cqlaranqmepuhmln@en[_erallz hergt:-','cﬂualnned nof iodealwith the L TR TPy e Sharma Rs.12,10,614/- | of the property bearing Possession (Rupees Thirteen Lakh | 1100 hrs -1400 hrg
110049 1N property and any dealings with the property will be subject to the charge of the Punjab | | Dated this the 08" Day of April 2022 el uﬂ; : ?:1 iy E'L"WSJ':F AE;I] A;,I (Rupees Twelve | Apartment bearing Nof—48+Feb-2022—  Sixty Six Thousand Five

4 Matice is hereby given that any person | | National Bank for an amount of Rs., §,67,909.02 + interest (Rs Eight Lac Sixty Seven peiEad St o ' 2) Mrs. Prem Lata Lakh Ten Thousand | 745 A 1_BHK. Tower-8; Hundred Only) 13-Mav-2022
abjecting Yo this spplication may communicata | | Thousand Nine Hundred Mine Paise Two Only plus interest) as on 30.06.2021 and Sharma Six Hundred 7th Floor area measurin as on Date | ay
R T : ; Fourteen Only) g —Earnest-Money-Deposit| till 5 pm.
sheirphjection in writing to the Registrar a interest thereomn, Y 579 sq.ft., Dream Home 06-Apr-2022
Genlral Regestration Centre (CRC), Indsan Prospect No 751656) |-Bid-increase-Amount T Rs.12,07,672/- (EMD) Rs.1,36,650/- —DatefFime-of—
s of Comorate Affairs (IGAL Plot No DESCRIPTION OF IMMOVABLE PROPERTY fFrose ! Re.25000- | Wave City, NH-24/ (Rupces Twelve Lak (Rupees One Lakh Thirty| E-Auction
6.7, 8. Sector 5 IMT Maresar, District | | Residential House No. 389, Dayapuri, Begmabad deed dated 09.04.2014 registered e Ghaziabad, ~ Pincode; Seven Thousand Si o - d Six Hundred  17-Mav-2022
Gurgaon (Haryana), PinCoda-122051 ; ; P % (Rupees Twenty Hundred Seventy IX Thousand SIX Hundre ay

AL NEEE R B ) | | inBahi No.-1 Jikda No. 8950 at pages 21 to 38 at No. 4904 on 09.04.2014 admeasuring i 201010, U.P. : 1100 hrs-1300 h
within taenty-one days from the date of | | 3 epee vards haaring Knasra No BO6 situated at Mohalla Dayapuri, Modinagar Five Thousand Only) Two Only) Fifty Only) 00 hrs-1300 h
|J|'Eﬂ'ﬁil :f -|h.. Y .ﬁ ' 1 ':h ! : . 059_A ano4 At . } 'W_Meb'em_‘_mmw_
%rﬁlﬂar I-i;'J: 5 :;gmdt]mj FERER Date ; 06-04-2022, Place : Modinagar Authorised Offices, Punjab National Bank [ty MrRitestrKumar R AL Tt dli pdlbed +19,£0,080 [ HMay=2022-]
e T e bl A A e Singh Rs.15,87,195]- | the property bearing Unit—Fotat-Outstanding ~ (Rupees Fifteen Lakh | 1100 frs -1400 hr
Na;ﬂﬂ;nﬂr:-;f;::t_ PUEBLIC NOTICE 2) Mrs. Daijy Kumari Eloghty I_|Sevgn Lhﬁusand 579 sqft ie, 5379  0e.Apr-2022 Six Hundred Only) 13- May.2022
: Pt Registered office: Landrmark, Race Course Cingle, Vadadara 380 007, . ne Hundred Ninety i APt ~vidy-
2. Jyotiraditya Vajpayes ﬂ’c’c’ E Cor office: ICICI Band T Bandra-Kurla T lex Murmbai 2001051 Singh Five Only) sq.mtrs., 1st Floor, Tower Rs.15.93.100/- _E'am'est'MUﬂ'ETB‘Ep'USIt' till 5 pm.
ank porate office: ank Towers, Bandra-Kurle Complex, Murnbai : y aad
- . . IEICH Bank Linited GOLD AUCTION CUM INVITATION NOTICE (Prospect No 773175 |_Big-increase-Amotnt| oo Dream HOMES!  (Rypees Fifieen | (EMD) Rs.1,52,860)- | —DatefTime-of
oTiad Si2T=Tcd éf_—'-" w FUﬂ]ﬂb ﬂﬂtlﬂﬂﬂL bank The below mentioned borowers have been isseed notice to pay off ther outstanding amount towards the facility agamst gold & 784063 Rs.25,000/- Wavel City, ~ NH-24, ) oy Ninety Three,  (Rupees One Lakh Fifty E-Auction
Coea fodesia it el s b o omaments.{‘Facility| availed by them from ICIC| Bank Lamited (‘ICICI Bank’}. We are constrained to conduct 2n suction of pledged gold ) (Rupees Twenty | Ghaziabad, 201010/ 0 condone | Two Thousand Eight | 17-May-2022
FHZITI arpaments on April 20, 2022 as they have faded fo repay the dues, ICIC] Bard: has the authority to remose accownt fchange the auction date : Uttar Pradesh, India. ; i

Notice for recoverny-of ﬂﬁiﬂ: &tﬂh a3 aa?ei;f :CE;? E::::I lo the folowing lacker without any prier notice. Auction will be held andine -ttps:/jewel-anction.procuretiger.com betwean 12:30 pm to 3:30 pm. For detailed Five Thousand Only) Hundred Only) Hundred Sixty Only) | 1100 frs-1300 frs
} IVEDY O Qves f 63 A wy Tesmis and conditions, please log into given website. In case of decessed borrower, all conditions will be applicable to leagel hairs. —t)MrMukesh 86-Dec~2021+—Attthat partand-parcetof—18-Feb-2022 Rs:22,01,200——tt=-May-20622

“i:lldars._an their residential - address n?glslgrea:: in e bank re?:nfd. Our bank offcial has tonn A fis. ..l E““::_r D'E,*"‘f‘;gd-. o A | Gumteer S| [ Cesn :ﬁf;:: ML “'f:':.f.mfrf.fq ——= 2) Mrs. Sunita Rs.22,99,639/- | the property bearing Flat—Fotat-Outstanding (Rupees Twenty Two Lakh| 1100 hrs -1400 hrs

alzovizited the same address but locker holders are ot raceable. e e e | [owoTaconsEes B T e Bl ey e e (Rupees Twenty Two| No.SUN 2-0906 on 9th as on Date One Thousand Two

Further bank intimate to the following locker holder vide advertisement/public notice fo visit t=220n000354 | Dhermandom Sinah. | aeToEeaiTTo | e T g Lol BT TR S e A TR Y (Prospect No Lakh Ninety Nine | Floor area admeasuring  06-Apr-2022 Hundred Only) E1IH3IDMt352t ODZazte

'II'!'aI'II.‘-:"! imr’lﬁﬁ%lﬁ‘l}' thm'E‘E b‘al.-\._&; {I'I'i:ll'lt‘-'!': II'”" h-.-'ﬂ'E.' o ':'{:'llﬂ'f'l Ex‘_ﬁem t"'ﬂ_fﬁl‘i I.'.I|.'.|F'I'I {I.ll' “"IE' v manc iy Ploumaen: M bobsor i _emses ."ﬂ'-ﬂl:l-."il T | ﬁ. !a- Ty -::l 2 T it 18 i 30 i ﬂwh'l:h-:\:;::.-.:ln o Thousand SlX Hundred 815 Sqft (super bu||t up) in Rs 22 89 493/- - ay.

locker and the corrasponding  break open charges. overdus ocker rent and key | 3Zoaoen0igre ] Sedeh Seden e B D e Ninlaa, - Saanar 134 1110027897 & Thirty Nine Only) | ower SUN 2in the project ~ (Rupees Twenty | =arest Momey Beposit] tlls pm.

- ] 1 L . 200N DTS OR " s raslsh 1.'lu|u|-r mriche &1 1S OBO00ESS 8 L u-ur n.-' Rl.l. 11|.|r =% .
replacemant charges, vahuer charge will be recovered from the inventories received from 7 LT | ""'."‘:.':.'.,’f.'::“"' i Nid e SUG e st 864658)  -BidHncrease-Amount! of "Migsun Roor" situated Two Lakh Eighty | _ (EMD) Rs.2,20,120/-  —Datef Time-of -
1|'|E myerdue !_n;u;kﬁr.;ahme] IS EBOE G004 E | Funkog Siregh urau;::::::‘:.:-:r:::"ur- n'l_.__..,:,h T A pr— mm.r::-. gﬁﬁ. L RS.25,000/- at Khasra NO.4, 5 and 51, Nine Thousand (Rupees Two Lakh Twenty E-Auction
SNo [ Name Address T B [TeEmemenoase T reamea e | (e e e (Rupaes Twenty F)ive ol ogar Eenson  rour Hundred ) Thousand One Hlu)“dfed o202
f Dha?'E.ITI Pdl Slrlgh ',‘|'||| '& FII:] v S"Jrlﬂﬂ Ghaziat}ﬂd — :;: :“:,ﬂrm“,.;,'d::‘;":m,,_, 1. o M:‘Fh‘:lﬂlq“‘r??.?r: H:.._., e ;.-Irlli;::::n:l:::: n‘Hc-:::-lf:-.:;nu- u y IKro azlaba | y y wen y ny -

2 Meena Tayal Begmahad Maodinagar, Ghaziabad ST Mgy B : E’h"l'n'::‘.‘::?”d“u'""“l‘ are “.“": Fratda - n. - I ."’ *"‘_"“":: “!:'“ 2 = —Modeof Payment:=Alrpayment shattbemade by demand-draftinfavourof “H#FtHome Finance Ltimited"payabte-at-Gurugramor-througt

i 0 Fiac P Bon. Brahars T =L TET ufl’:"_’:l‘:'h Ti;::::*:;;:‘: e T T T T i B T T | e RTGS/NEFT The accounts details are as follows: a) Name of the account:- [IFL Home Finance Ltd., b) Name of the Bank:- Standard Charted

erma Rastog Ghe;rzsmhac;gar pir. Braharmkurnar, Modinagar, ST paL e R [ Brch Mame Gre st Rodde - e i P A Bank Ltd., c) Account No:- 53105066294, d) IFSC Code:- TSCBLoosocls%zs cér_tt_hrough Payment Link: https:/iquickpay.ififinance.com,
i B HF’F_!I!.'h Tlanrmyas: BEijmmarr . T Tr e[ e ""'U_-I —ﬂ_""“l_‘": e o ":h ey "::I,:.“ I-.:’-':::“':i! 1] o ] ) ) ) ) . erms an ) on | |0n.:' . . .
: ongrontozres | iohat Kurnoer Slegh | BEruannite Pl v Dlsena o Pdiolo- TR : T I 1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://www.bankeauctions.com, well|

4 M. 1Dm Fra®ash Sherpur Niwari Road, Modinagar, Ghaziabad OLTRICTEL I AV T S —— «L:;TH'.:--:------ o ;:i%;:&::gg :_..._.:_mu '::_...._.r_._. in advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with

= =mi. Pushpa Gupta Margal Bhhawan, Bhagwanganj handi, A T e g R Brovpbe Plarem: Hompaar | DEEIonO09dEs Pditin Eummar the payment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

Modinagar, Ghaziabad 4 1 OGO, '}W': | “‘"".".:_*1!.'2%95 ] S L g L s T 2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last

P i : 1 e ; ” e L R Lol Sur e [ B R T T e S Ly P 5 minutes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

I L W dvinas E LAt [ Bdviisa I . . . . . . . N .

o ’!"”'l_ﬂ*’_”?" Gupla A-1 New Flats, Krishanpura, Modinagar, Ghaziabad B LTI LT '; :’",': i = h:,.:h;.ﬂl,:: Rl = s 1?j?iﬁrlnn - _mﬂ:*?':h R 3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and
; f‘::lﬁ?.;m.a e ';'gl E}:iﬁ; M-::gl!ﬁzga;ir.a Fg:lszad K ;‘-u; :L:."a;:: T;.D:Ju- E“p:.::..:r. :::.' T TR |"““,'__ﬂ e ; e An itmht:ea:?rggiri?tfgﬁ (rjrf Otgg g}dpg?nc:gm within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall bej
- WISITH) ! I f LTy, =1 CTTR B —— TmEG e RS R i T A S CGERCHE 8 Levnr 2iry O Frsetan i . ) ) - -

M-:-:ilnapar GI‘E: iahad : LE T.T:ﬂ:.:’l’...l..., “;f,:‘,'.'_":l_ﬁ'__"' 3 —'E;,;:;é}ﬁ,;;“ S B e T a:ir cmim? Dine ih = 1 4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges|

a - .D' hK T - |: 13 Gg I'-I k Ml:',::'. —— T HEHOGE T G | Flaroah Do " e j.-_ = o e :i:::::::ﬁ_:,:f:: :1'“ axh land and all other incidental costs, charges including all taxes and rates outgoings relating to the property.

inesh kurmar tain BRERLACT 3“3 p.LIrE Enagar,ghaziaba Branch fame, Georis | o I:“:'l"""‘::"n"""*““" e T S 5. Bidders are advised to go through the website https: /bankeauctions.com and https://www.iifl.com/home-loans/properties-for-auction for detailed
10 | Sumotra Devi & T T obcinspazass | . Satieh Koo TR e s i pn_:-:.p.tl..n::n.-n.k-:l | T terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.
Dalio Chand & ~E'1'EEf??ﬁfé‘;‘?‘“pﬂ'}fﬂ?ﬂnﬁ];L Dot B [ R TR A R 6. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:5
A S e i o i ey i BT T L LIAL T 2 e T support@bankeauctions.com, Support Helpline Numbers: @ 7291981124/25/26. and any property related query Mr. Muni Pradhan
Rajeey Kumar C-18,shiv Pur, Niwari Road Modinagar, Ghaziahad | | |5 eabasosasn T e sares—| [azssons = e ey 367 4TBO00, Emall: mun pradhan@ofl.con. ¢ V PIOPEIR TEEE AR G
T ﬁ,’ﬁ,ﬁ;’:’:maf Gautam ':'PF Tari:m_g If|'r'“.-:e~:_*1§'11|:|d|na.-.;._tar M,Em AL ;"I:: Tf-.u?.: RSP Pl CECT T | EE e chr. B 7. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking
5| Harch Vardhar Shanm 14 Sinfaia B Fat Mol arar T mrmnen Rare T —— [TEG7Os00Vo57 Awhob BT Bl Taie e AR physical possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.
arsh Vardhan Sharma | Jatwara Mohalia Begma ACEN ESEEnnoretes |_mmmusen Theat | o oe el teneat | [AeRanee06073 | fiedi O 8. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law]
a0 Khem Chand Sharma Branch Mame: Ghaclated - ) DEG7OBODOGET | Suruncien Kamar | Bromeh Moms: Shomil 9. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled
. BT AT T e T e e B abo SRR Il it b and the amount already paid will be forfeited (including EMD) and the property will be again put to sale.
Chief Manager [Branch Namo: Ghacebad-Cronsing | | foaams raime Fasat armes Branch Mama: Shanksraark 10. AO reserves the rights to postpone/cancel or vary the terms and condition of fender/auction without assigning any reason thereof. In case of any
Punjab National Bank T uumﬁ"-'?'f*-‘-'f- = — i '-'I.!!F-'E% ATBEGED01 140 WAmnai fumar dispute in tender/Auction, the decision of AO of lIFL-HFL will be final.
: ; : i =Dz S B R TEARD STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002
Modinagar G T Road Branch, G T Road, Modinagar, Ghaziabad, UP- 201204 Ei:a&t':g: gggﬂlﬁpﬂzﬂzamll v o B I:'iaulam B‘ud:lha i M“"’ka The Bor er/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.
Muzaffarnagar, Pilibhit, Prabudha ar, Rampur, Saha Gorakhpur, Kushi Nagar, Santi Kabir & i i “Aprit- i i i
DEBTS RECOVERY TRIBUNAL CHANDIGARH [DHT z] Magar, Prayagraj, Agra, Kanpur Dmaﬂ Kanpur Nagar, B muhndshahr. Deoria, Moradabad, Authorized Officer
1st Floor SCO 33-34-35 Sector-17A, Chandigarh \ Pantlizhas! Hagas For IEIC! Bank Limited,/
(Additional space allotted on 3rd & 4th Floor also)
RO: NHPC Complex, Sec. 33, 1st & 2nd Floor,
Case No.: OA/588/2019 INDIAN OVERSEAS BANK Faridabad-121003, Telephone: 0129-2259544-50

Summons under sub-section [4) of section 19 of the Act, read
with sub- rule (2A) of rule 5 of the Dabl Recovery Tribunal
(Procedure) Rules, 1993,

E AUCTION SALE NOTICE TO GENERAL PUBLIC | SALE NOTICE FOR SALE OF IMMOVABLE AND MOVABLE PROPERTIES

. B-97 Shardapun, Radhey Shyam Mandir
KVE| Karur Vysya Bank Chowk, Ramesh Nagar, Delhi-110015,
011-25442128/29, 91-9999033458.

Exh. No.: 5509 Date & Time of & Auction: 27.04.2022 from 11:00 AM to 01:00 PM.
SARV H“H?AH""'EGHJ"MM BANK _ AUCTION OF JEWELS,/GOLD ORNAMENTS Under Proviso to Rula 8{6) and Rule 6(2) of Security Interest (Enforcement) Rules E-Auction Sale for Sale of Immovable and Movable Assests under the Securitisation and
5 AvaH M. Rahul Ajmani, whao has availed loan against pledge of gold omaments has not repaid Reconstruction of Financial Assets and Enforcament of Security Interest Act, 2002 read with provise To Rube 846} and Bule 6(2) of the security interest (Enfarcement)

the amount in =pée of our demand nofices. Therefore, please take notice thai if the
principalimierest and other charges are nol paid on or before 21042022, the pledged
omaments will be publicy auctioned on 2100472022 at 4:00 PM in the banks premises
subgect 1o ruled and regulations of the bank. The Bank reserves the rght 1o
canceliposipone the auchon or any other convensent date withowd further natice and

Rules, 2002,

Motice is heratyy given to the Pullic in general and in particubar to the Borrower(s) and Gurantor {5) that the balow described immaovable Property / Movabde Property Mortgaged
! Hypothecated / Pledged / Charged to the Secured Creditor, the " Symbolic/Physical Possession" of which has taken by the Authorised Officer of the Indian Overseas Bank
{Securad Officer), will besold on "As is where is". "AsisWhat is™ and “Whatever there is" bazis on 27.04. 2022 as per details mentigned hereunder.,

T,

(1) Satbir DAWW/S/O- Bhalle Ram, Shrl Sathir Son of Shri Bhalle Ram
Residant of Vilage Sega, Tahsi Kaithal Distnct Raithal Haryana 13607
(EXPIRED)

gi b H'}Iil.r.ﬁ_lnﬂ [éevl.wli-m o :',;::“E _E'.hg, E-m.mr S?T.‘.I:_,E.;mi !,i“m.:;;. H;;r azsigning reasons therefore. Date of I:_l&marld Motlce and Reserve Price Description of Property alongwith Name of Morigagor Mame of Branch and
AEMENBIRON YIREQ TS, RS AOME, VREVOR N YN U SewalloanAic No. | GrossWelghtetthe e p— Name of Borrower | Dues (wilh Further Interest EMD Amaunt (Owner of the Property) Details of
(3) Shri .f‘n.ahuhTE::rl u;: Late ‘:-r[;n Sathir Son of Shri Bhalle I? ;m Resident of Ormaments {Grams) | and cost till realization) Ingremental Bid Amount Type of Possession (Symbalic/Physical) Contact Person
Village Sega, Tehsil Kaithal, District Kaithal Haryana 136027 . o2 | oy e -
(4) Eé:il E-fagm!- Son of Late Shri Satbir Son of Shr Bhalle Ram Resident of 4108958000000203 | 1283 E115-112, L Block, 2nd Ficor, | M/ Hml:! 16.04.2021 Rs. 24,47,900/- Residential MIE Flat HQ;SIE.' 2nd Foor, Plot ”D‘J 378, Kribhco Branch
Village Sega, Tehsil Kaithal, District Kaithal MHaryana 136027 rurtiNegar Ll 110015 ' Haepiality g, 31,45,064.01 Rs. 2,45,000/- Golony: Shalimar Garden Main, Hadbast Pasonda Village.| My, Pankaj Kumar
(5) Shri Bhalie Ram Son of Shri Risala Village Sega, Tehsil Kaithal District DELHI, Date: 0710412022 Sdi- Branch Head with further interest at Pargaria Loni, Tehsil & District: Ghaziabad, Uttar Pradesh| - paqpg nty, Contact
Kaithal Haryana 136027 (Guarantor and has Expired) n-::ntran:mz_n_l s oRERT Hz. 26,000/ ~201005. Maasuring 650 . ft. The URPRIE 1540 th MNo.9832796369
(B) Shri Mahabir Son of Shri Late Shn Bhalle Ram Son of Shr Risaia CHargs SiC 1N Al 1 fayiiend name of Mirs. fanzaem Fatima. (Symbulic Fossassion)
Village Sega Tahsil Kaithal District Kaithal Haryana 136027 FORM A ’ :nflshnﬂ Nath 09.04.2021 Rs. 9,30,300/- Residential Flat No-T-2, 3rd Floor (without roof rights),|  Indirapuram Branch
(7) Shri Randhir Son of Late Shri Bhalle Ram son of Shri Rishala Villag Iwarl Rs. 11,14,609.43 1 Plot Mo- 76074, Sector 28, Vasundhara, Tehsil & District | Mr, Swaranjali Singh
aSega, Tehsil Kaithal District Kaithal Haryana 136027 ~ PUBLIC ANNOUNCEMENT with further interest at R 33,100 Ghaziabad, Uttar Pradesh -201012. Measuring 322.92| | s Contact No.
(8) Shri Ram Pal Son of Late Shri Bhalle Ram Resident of Village Sega ot HERLBIN TG T SR Py SO Dl contractual rates & rests, Rs. 20,000/ sq. ft. The property is in the name of 8h. Krishna Nath 8323800454
Tehsil Kaithal, District Kaithal Haryana 136027 (Expired) Through his bl Bhsat il it cspdl oot Sl SR AR A A bl Rt charges atc till date of payment Tiwari. {Symbolic Possession)
Lagal Helrs:- FOR THE ATTENTION OF THE CREDITORS OF Sumant Kumar 06.09.2019 Rs. 40,98 000/ Residentizl Property bearing Flat No. 2, Ground Floor,| Sector 8 Faridabad
(8) Smit. Sudesh Wife of Late Shri Ram Pal Son of Late Shri Bhalle Ram VA REALCON PRIVATE LIMITED Adlakha and Rs. 14,69,526.34 : Block - Bat TCC Coleny, Sactor— 10, Tehsil— Ballabhgarh. | Branch, Mr. Amanuliah
Rasident of Village Sega, Tehsi Kaithal, Disirict Kaithal Haryana 136027 RELEVANT PARTICULARS Kanika Adlakha with furthar fnterast at Rs. 4.10,000/- District — Faridabad, Haryana. Measuring 600 5g. FL Ansari Contact
(10) Shn Ankit Son of Late Shri Ram Pal Son of Lale Shd Bhalle Ram T Thams chmpmm m VA Realeor Private Limiisd contractual rates & rests. Rs. 10,000/- Proparty is in the name of Shri. Sumant Adlakha & Miss. Mo.7205664387
Resident of Village Sega, Tehsil Kaithal, District Kaithal Haryana 136027 | Dave of ncorporation of Corporate | 20.03.2008 0 chiarges te Bl date of paymend Arpita Adiakha. (Symbolic Possession) '
(11} 5mit. Kamilesh Daughter of Lete Shn Bhallie Ham Wile of Shn Jagdish | Dieéxiar ] | . L o M/ Balaji 01.08.2019 Resi | ni i inag MCE = 185 i i : NHPC Branch
. : Pl W : AR L O, * & _ 8. Rs. 62.40.000,- esICential property Deanng siluated nears ran
F{Z EEEEUEE%M of Village Baba Ladana, Tehsil Kaithal District Kaithal Haryana _m';ﬂl!; iﬁﬂﬂ;ﬂﬂfm Regisirar of Companies, Deli Automotive Rs. 32,14,499.76 =g 2'4 G061 Rachna Cinema, Shiv Colany, Sector - 22, NIT, Faridabad, Mr. Srinivasu
(12) Smt. Kamia Daughtar of Late Shri Bhalle Ram Wife of Shri Baru Ram | Corpovate identity Mo/ Limited. | 452000L2008P TC 175668 Components with further interest at ol Haryania. Measuring 200 Sq. ¥ds. The property is in the| puggirala Contact Na.
s i o ooy i R st ; Liabiity Identification Mo, of contractual rates & rests, Rs. 25,000 nama of Smt. Nirmala Saini. (Symbolic Possession) 4280718813
Resident of Village Alewa Tehsil Jind District Jind Haryana 126102 | Corporate Debtor charges etc till date of payment

{13) Shri Pardeep Son of Shri Mahabir Resident of Village Sega, Tehsi
and District Kaithal, Harvana Guaranior

SUMMONS
WHEREAS, OA/588/2018 was listed before Hon'ble Presiding
OfficerfRegistraron 25/02/2022.
WHEREAS this Hon'ble Tribunal is pleased (o issue summons/inolice
on the said Application under section 19{4) of the Act, {OA ) hied against
you for recovery of debts of Rs, 1872931/- (application along with copies
of documeants els. annexed)
In accordance with sub-section (4) of section 19 of the Act, you, the
defendants are direcled as under:-
(i} 1o show cause within thirty days of the service of summons as o
why relief prayed for should not be granted.
(ii} 1o disclose particulars of properties or assets other than
properties and assets specified by the applicant under seral number 34
of the original application
(i) you are restrained from dealing with or disposing of secured
assets or such other assetz and propesrties disclosed under sarial
number 3Aof the orginal application, pending haaring and disposal of the |
applicationfor attachment of properties.
() you shall not transfer by way of sale, lease or gtherwise, excepl
in the ordinary course of his business any of the assels over which
security interest is crealad and/or other assels and properties specified or
disclosed under serial number 3A of the onginal application without the
prior approval of the Tribunal.
(v} you shall be liable to account for the sale proceeds realizsed by

Adovass of the registered office and |
Frirecipa Office fif any) of
| Corporabe Detsior
Irsnleegeny Somemencemeant dabe in
gt of Corporaie Dsior
“TEstimaed dale of dosure of
| Insohency Resolution Process
Marmi and regsiration nember of
thiz Ingevancy Profassion:st actirg
&5 Intarim Resolidion Profigssional
Afdrass and e-mail of the Interm
Resolution Prodessional, as
__ | registered with the Board
| Address and e-mail to be usaed for
| correspondence with the Interim
Resoiuticn Prodessiceal

E;gg.-.&:-_.ﬁ EE:T’M;@: ﬂﬁ'ﬁ,'}'ﬁ.’:}fﬂ.ﬁﬂm'" Duistanding Govt.Dues if any- Mol Known, EMD Slarl Date: 13.04.2022, Last Date of Deposit of EMD up to - 26.04.2022,

Date and Time ol Inspection of Property- 13.04.2022 to 26.04.2022, 10.00 AM o 4:00 PM, Dale and Time of E-auction -27.04.2022 from 171:00 AM to 07:00 PM.

. The properties will be soid by e-auction through the Bank’s approved service provider portal bttps:iibapi.in under the supervision of the Authorized {fficer of the

Bank.

E-auchon bid decumsent containing online e-auction bid form, declaration, general terms and conditions of online auction szle are swzitable in hitps:/fbapi.in

. Intending bidders shall hoid & valid digital signature cerificate and email address and should register their name / account by togin to the website of the aforesaid

service provider. They will be provided with user id and password by the aforesaid service provider which should be used in the e-auction proceedings. For details

with regard to digital signature, plaase contact the service provider portal itips:fikapi.in.

Bids in the prescribed formats shall be submittad "online” through the portal hitps:/fibapi.in along with the detail of EMO & scanned copy of KY( documents

including phipto, PAMN Card & address proofta the service orovider and to the Suthonsed Officer before 05,00 P.M on 26,04 2022 otherwize shall nof he eligible for

consideration,

The EMD and otherdeposits shallhe remitted through EFT FNEFT ! ETGS o the Bank account as specified above and the amount of EMD paid by the interested bidder

ehall carry nointerest. The amownt of EMD paid by the successful bidder shall be adijusted towards the sale price.

.. Bids without EMD shall be rejectad summariby.

7. Onling auction sale will start autornatically on and at the time as mentioned above, Auction / bidding will initialhy be fora period of 120 minutes with auto extension
timeaof 10 minetes sach fill the saleis conciuded,

. The property shall be sold to the successiel bidder. The successiul bidder (purchaser) a5 declared by the Authorised Officer shall depost 25% of the sale prica
(inciusive of the EMD) immediately an the same day and not later than the next working day. The balance amount of sale price shall be paid within 15 days from the
date of confirmation of auction sale, Failure to remit the entire amount of sale price within the stipulated period will resulf in forfeiture of deposit of 25% of the bid price
tothe secured creditor and forfeiture of all claims over the property by the purchaser andthe property will ba resold.

. The sale certificate will be issued inthe name of the purchaser only, after payment of the entire sale price amount and other taxes/charges, if any.

10. The purchaser shall bear the charges/ fee pavable for comvewance such as registration fee, stamp duty, etc., as applicable as per law.

11. The Authorized Officer has the absolute right to accept or reject any bid or postpone or cancel the sale, as the case may be without assigning any réason whatsoever.

07 (4. 2002 | 1
| iOrdar was recaived by IRF on (8.04 2023)
04.10.2022 |.e. 180 deys om Inelvancy
| Commencement Date | 2.
Mohd Mazm Khan | 3
Feaxy. M. IEBHIFA-DO2P-MOO0TE201 7-181 D307

| Adickess: MNK & Associales, Company Secretanes, |
41, Grewingd Fioor Wesl Pasel Nacar, Deﬂhi-ﬁﬂl’:ﬂﬁ} 4.
_I:'rr'LaEI: |1ﬁ,'i[1'|:'j“!,-mrﬁ:_:b‘;5m‘jﬁ1[:$.n?crr| )
Ml & Associabes, Comgany Secekanes, G-+
Geraund Fleor Wiest Paksl Macgar, Dedbi-1 90008
E-mail id: na@myEmnkassocales. oom; 5.
| cirpvarsakonfama.com
| 22042028 B
Mo Class of Creditors could be ascaranad
i this stage

|| Last date for submission of caims
| Classes of Creditors, i any, under
dause (b} of sub-saction BA) of
section 21, ascestained by the
| Inteim Resohution Professional | 8
3 Mames of Insclvency Frolessonals | No Class of Craditors couid be ascaraned at this
ickentifiedd 1o act as Aulhonsaed
Fepreseniaiee of Credions ina

stage accondingly no Authorized Represemiative
is proposed.
| tlais [Thrss narnes fof each cliss) |

(2 Fekpeant Forms ard
(o} Dretats ol authorized
represeriatives
are avadable a1

(EIVWER LINK: hitps:ioni gov in homeidownioads: 9
() Mot Applicable in view of Column 13

sale of secured asselz or other assets and properties in the ordinary g
course of business and deposit such sale proceeds m the account
maintained with the bank or financial institutions holding secunty interest
oversuch assels,

You are also directed to file written statement with a copy thereaof
furnished to the applicant and to appear bafore Registrar on 21/04/2022
at 10:30 A.M. failing which the application shall be heard and decided in
your absence.

Given under my hand and the seal of this Tribunal on this date:

Meotice = henety given that the National Company Law Teiounal, New Delhl, BanchA, has
gediered the commencement of a Corporate Insolvency Resolution Procass of the WA
Haaloon Private Limibesd ono0rDd. 2022,

The Creditors of WA Realcon Private Limited are heraby called upson to subrma thelr elaims
with praal. onoor helore 22.04. 2022 1o the Interim Kesolulion Professional atl the address
mertiofed againslevry Mo, 10

Thue Finamcial Credmors shall submit their claims with peoot by steclronic means cnly. All olher

- Creditorg may sumil e claims with proofin persan, By post of Dy slechnenes maans,

& Financsal Graditor belonging o & oS, a5 55hed against el entry Mo 12, shall indicale ils
chigice of huthorised Représentatie fom among he thnee Rgobeency Professionals lished
acgairest enkey Mo, 13 10 act 4% Authonsed Representative of the chass in FarmGa,

Subrmigson of Rlse o mesheading peoots of chim shall asirct penalties,

12.

13.
14.

The proparty i being sold:on “As is Where 15", “As iswhat is™, and "Whatever there is “basis. The Bank has disclosed oniy the known encumbrances, statutory
liabilities,-if any, as above, However, the intending hidders should make thair own independent inguiries at their own costs with concerned co-operative housing
cocieties/SA0 a2 well as the Hevenue Records regarding the titie, nature, description, condition, encumbrance, lien, charge, statutory dies, etc of properties put on
auction and claims/rights/dues affecting to the properties, prior to submitting their bid. The properties are being sold with ali the existing and future encumbrances
whether known or unknown to the bani. The Authorized Officer/Secured Greditor shall not be responsible in any way for any third party claims/rights/dues.

Saleis subject to confirmation by the secured creditor.
EMD of unsuccessful bidders will be returned through EFT /NEFT / RTGS to the bank account details provided by them in the bid form and intimated via their e-mail id.
15. For detailed terms and conditions ot the sale, please refer to the link provided on Indizn Overseas Bank's website .e. www.iob.in

sal [https:/fwww.iob.in/TenderDetails. aspx P Tenderype=E_Auction] or hitps:/fibapi.in

08/03/2022.

:F.ihanci":.ep.‘" .1in

By Order of the Tribunal,

- Diata: 08-04-222
Assistant Registrar i

Flace: New Deie

IP Aegd Mo IBBLIPA-QO2AP-NOOOTE 20 718/ (207

Mo Mazim Bhan
Inkgnirm Resclgion Professional

Date: 08.04_ 2022

New Delhi

Authorised Officer, Indian Overseas Bank
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.74 JAIPUR DEVELOPMENT AUTHORITY

t“.f Indira Circle, Jawaharlal Nehru Marg, Jaipur-302004

Mo JOREE-HOR0ZLD-645 EﬂﬂﬂlGEHﬂUM Datad - 08,04, 2022

The last date for the bid submission on e-procurement porlal of Tender
Notice No. EE-{HQN16/2021-22 dated 25.02.2022 for the work “Detailed
Design, Content Development, Exhibit Construction, Testing and
Commissioning of Gandhi Darshan Museum at Central Park, Jaipur” is

CORRIGENDUM TO THE LETTER OF OFFER DATED APRIL 5, 2022

This corrigendurn (Corrigendum) is with reference to the Letler of Offer dated April 5, 2022 filed with
the BSE Limited (BSE) and National Stock Exchange of India Limited (NSE and together with BSE,
Stock Exchanges) and submitted to the Securities and Exchange Board of India (SEBI and is for
information purposes only and does not constitute an offer or an invitation or a recommendation to
purchase, to hold, to subscribe or sell either entitlerments or securities,

&

now amended as 15042042 up to 6.00 PM. Remaning condition will be the =i EEe e S
same. For detailed clarfication / amendments please refer JOA's website : e NS:ﬁ\)I;ﬁi}m :_;;_l@
www.jda.urban.rajasthan.gov.in and www.eproc.rajasthan.gov.in. ' 5 5 L

BHAGIRADHA UBN No. JDAZ122WLOBOOS20 1. 19.30% Ued XAXID TRI-1 TS (TS 25.05.2022 29.04.2022

C HEMICGCRALRSE Raj. SamwadiCid 16120223 Executive Engineer (HQ) T -V) 3METAS 11407828

BHAGIRADHA cHEMIcALS & |HDU$TR' Es LIMITED 2.19.30% (e ar) Raeriie REfeer A shaféaer arred XXXIT 399-T fder (Rdisr|—25.05.2022 29.04.2022
; i - -5 31|§q:|'5‘ 114T07778
Cur Company was incorporated as a public limited company under the Companies Act, 1956 at qm:ﬁm-a ﬁamaaﬁ 2016 o Toam 38 as awi?r TAFTTH w-S) ©

Hyderabad with a certificate of incorporation issued by the Registrar of Companies, Andhra Pradesh
(ReC) on July 7, 1993. For details of changes in the registered office of our Company, please refer to
the chapter entitled "'General Information’ beginning on page 43 of the Letter of Offer.
Registered Office: 8-2-269/5/3/A, Plot No. 3, Sagar Society, Road No. 2, Banjara Hitls,
Hyderabad — 500034, Telangana, India
Contact Person: K Sharanya; Tel: +91 40 4222 1212; Facsimile: +51 40 2354 0444;
E-mail: info@@bhagirad.com; Website: www.bhagirad.com; CIN: L24218TG1983PLC015963
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OUR PROMOTERS: SINGAVARAPU CHANDRASEKHAR, EADARA JAYALAXMI, o b 122000, SR e
DODDA SADASIVUDU AND SINGAVARAPU LALITHA SREE S e o o T, S T T romdared & i) % st e o et (% S aﬁ;
ISSUE OF UP TO 20,95,924 EQUITY SHARES OF FACE VALUE €10 EACH (ISSUE SHARES) OF | | % % 3 s, 2016 71 o e0(5) o o e e, 2016 % o[ [ o "0 e e Ta e, W e, 78 freeh-110003

11 & Fata L. (MR ) -284/Hu=rEeR. /2019 H ME.T . 143/22 <ifga fFan &
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IENE o THE 27.4.2022 H FAASG ! S| NI AfKA TG 3794 AR

OUR COMPANY FOR CASH AT A PRICE OF 7400 PER EQUITY SHARE (INCLUDING A SHARE
PREMIUM OF Z330 PER EQUITY SHARE) (ISSUE PRICE), AGGREGATING UP TO 8 383.70
LAKH BY OUR COMPANY. THE ISSUE COMPRISES: (A) AN ISSUE OF UP TO 19,55,224 ISSUE
SHARES TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY ON RIGHTS BASIS
(RIGHTS EQUITY SHARES) IN THE RATIO OF 4 RIGHTS EQUITY SHARES FOR EVERY 17
FULLY PAID-UP EQUITY SHARES HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS ON THE

RECORD DATE, THAT IS ON APRIL 9, 2022 (RIGHTS ISSUE); AND (B) A RESERVATION OF UP | | %'W'E' afg g“”;ﬁﬁm“'? jﬂgﬁé 1 5 e % s o e qfeq

TO 1,40,700 ISSUE SHARES FOR THE ELIGIBLE EMPLOYEES OF OUR COMPANY (EMPLOYEE _ REEL o e PP . .

RESERVATION SHARES) AGGREGATING UP TO ¥562.80 LAKH (EMPLOYEE RESERVATION S ST = S v et e aﬁu o1 < S %ﬁﬁ: A Wgﬁ @gﬁj@i 5 A 2 S A Zsth“ﬁ?:;;

PORTION). THE RIGHTS ISSUE TO THE ELIGIBLE EQUITY SHAREHOLDERS AND ISSUE OF [BBI 6t . IBBL/IPA-002/IP-NOOL38/2017-18/10397 ST Sl AT (SfeTh S/ Sl e H TR i) < fere Fifer  Repre AR () " <6t

EMPLOYEE RESERVATION SHARES, IS COLLECTIVELY REFERRED TO AS THE ISSUE. THE "' A e T/ 2 -

ISSUE PRICE IS 40 TIMES THE FACE VALUE OF THE EQUITY SHARES. THE ENTIRE ISSUE S e e fafe (e & ) e Stoeferercor YR T R

PRICE FOR THE EQUITY SHARES IS PAYABLE ON APPLICATION. FOR FURTHER DETAILS, . = wtE

PLEASE REFER TO THE CHAPTER ENTITLED 'TERMS OF THE ISSUE' BEGINNING ON PAGE 0% - = e 0500y 29043007 ]

199 OF THE LETTER OF OFFER. Wmmq T V) STETHE 114707828
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Letter of Offer has been inadvertently mentioned as “¥897 .36 per Equity Share” and should be read v Ryea UEde faffice @ muerRl & st w53 114807778

as “2900,66 per Equity Share”. S w0 & R SRt 3 A & SR 6 7F T 4 S S 6 3 s s, S <R, e

GSGUCECERY)
The Letter of Offer and all Issue related materials should be read in conjunction with this Corrigendum. e T R e s R, doh o ETHTE FIE, T (PAN) e # uRed= § Heftd iy deifta fedifsiedt vrfier @i 991 )
The informalion ir this Comrgenclum supersedes the information i the Letter of Offer and il Issue. | W trr+ror s e (o Fort e 2 A s T A A A % T i T g i T e 3 e e i
bbbl el Rl ok Gl b il ) AN s R A ] Tqeh feaifeh il Tl o €9 § Repre aii@ e sl o e Iy H SUua9Re o ®9 | IMHA S fordn S
LEAD MANAGER TO THE ISSUE | REGISTRAR TO THE ISSUE | a;m = : ey 2 3 2 Heifrd =1 U A % gHeR B | A1 1 ST YA SRR SRR 1961 % T % AR G
e weam s T T < heldl oh STEATHH BT | S THkdl § B oh IS SIITRERT Rl T THO-TF iR/ 72T TR TRy
L INK | ntl I'FT_] e .| FRTT SRR @ Uligd wrTerd 9UT UM | ollhd BrITerd: 106 UTedl Wde, <I—10 H9 U BRI SR foRdT T hIg ST YH0T-9 Shu o l‘I.\J'Iﬁlci')d FEEd § IURfGRad Repre aiig deh a1 399 ggel STHT &
YT SUCCENS 1S5 DUF SUCTHES . Wﬁ?ﬁﬁéf:?aj:iifzr WW Eal - T;f W_W::;’a‘wﬁ ﬁ'ﬁ I e < S % ! e/
BUTENS 5 0Ur SUCT I ] ] &THdT 07.04.2022 08.04.2022 ERT TS i
EMKAY GLOBAL FINANCIAL SERVICES LIMITED | LINK INTIME INDIA PRIVATE LIMITED AR fifr _ = Jope T Qﬂiﬁa — (THET, STATHS )
th i L .| RO &THAT FHTETT YTeh AT FHIIA 3@‘:” 04.10.2022 3T ZUTRITE 3&THAT URH
e (apaisgig || e T o e e e R
Maharashira, India Maharashtra, india | e SR T AT e oo e IBBI/IPA-002/IP-N00076/2017-18/10207 - ' ’
Tel: +91 22 66121212 Tel: +91 22 4918 6000 |91 & A1 USIRAgER, JARH GHETT UNaR | Udn UHGHe  UUS  UHINIUCH, BUHl  Hshenll
Email: beil.rightsi@emkayglobal.com Email: bhagiradha.rights@linkintime.co.in T T T ST W41, Fel TR TR TR, fieeh—110008 = _ ﬁg‘ éa _
Investor Grievance e-mail: Investor Grievance Email: - : nazim@mnkassociates.com o qeell Sl . -J\T-J\T ool HichY _
ibg@emkayglobal.com bhagiradha rights@linkintime.co.in | SITRA FHETT UNR & AT UF-IdeR 8 | UAUAe UUS QWINIUEd, HUAl Hshexiol, oil—41 3 wEE: 3q. g AtwEar (&) -1, fafemr wwer (Tw)-11 @f@
Website: www.emkayglobal.com Website: www.linkintime, co.in STRINT a1 SITell 9t ol &—3fed T SR e T feee- 110008 .y FH. 110, I T forer Hfaw AW, v W, w fawwdi-110024
Contact Person: Deepak Yadav / Pranav Nagar Contact Person: Sumeet Deshpande fi_rp.va'r;?:;fgggﬁscfgates'com’ viory S et eetdjbm1l@gmail.com, ®F : 011-29810956 RIS
EEBI Hegisiratmn No.; INMDGDG*I’IEEQ SEEF Registration No.: IHHU{JUD{J-:E 058 T T T S B T T TSI TRIEA, W 01 (2022-23)
UﬂlE.'EE otherwise speacified, all ca leEIHS'E'Iﬂ terms used herern shall have the same meaning ascribed 2.|SIaRE AR UNAR g1 MER, 8RT 21 @1 | 39 oRO1 H RUGKS @l Bis A1 SO gereed ER T e Teeur S| $-MIUT QIeqoH | §-Taur WiegoH
to such terms in the Letter of Offer. W—W@é@%a;m Wﬁ(é%gﬁ;ﬂ“ﬁ TE B B 9. AT % WA W AeEw W fAfaer wify|
On behalf of the Board of Directors of AT : (% #)| fafaer @t woew| @ sifew fafer oo
Bhadiridha Chomicale & industrios Limited 13.|T% A & qBA FUIQITIRAT & NS U1 | 6 aROT H FUGITRIT &) B3 41 S0 g = Tafor
agiraaha emicals ndustries Limite P w0 A R I B o siffEra o | T @ S Fal, or: d8gaR Bl wTfeed
scil- el WaRl & (IS S0 og A= W) | ufafly sxarfaa =€t @ 1./ 33 (TH)-48 o 3(dId Sl 3 R -48 —sclieh @YX S1.91) 2719505/4 2022 DIB_2203] 21.04.2022 < 3.00 |
Place : Hyderabad R Sharanya | @) Swgaa o= o e - (@) 3 foie al;ttps://ibbigov.in/horpe/downloads I § 100 THTH ST 1. 30E. dTeR A8 §RT /&R 100 THUH . 3778 03 1 07.04.2022 I 3. qh
Date : 8" April, 2022 Company Secretary and Compliance Officer (c) sieregr sk S § | () w13 @ e oL T # ST TAE H e |
CTGERT ffert febar S ® £ rsr o A sifereen, ¢ e, fio-v T o7 et 202 2,52 (TH)-52 F Sraia QITeriane SeeTogaal § wiadl i ol §37 9 U-269 4782527/1 2022 DJB_2203| 21.04.2022 & 3.00

Disclaimer: Bhagiradha Chemicals & Industries Limited iz proposing, subject o receipt of requisite
approvals, markef condifions and other considerations, to issua Equity Shares on nght basis to Eligible
Equity Shareholders and reserve portion of Equily Shares for Eligitle Emplovees and has filed a
Letter of Offer with the Sfock Exchanges and submifted fo SEBI, The Lefter of Offer is available on
the website of SEBI al www sebi.govin, websites of Stock Exchanges where the Equity Shares are
listed i.e., BSE and NSE at www bseindia.com and www nseindia.com respectively, the website of
the Lead Manhager at www emkayglobal com. investors should note that investment in equily shares
involves a high degree of risk and are requested lo refer the Lelter of Offer including the section entitled
‘Risk Factors' beginhing on page 21 of the Lefter of Offer. This announcement does not constitute
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